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CENl'RAL ADMINISTRATIVE TRIBU!'AL 
ALLAHABAD BENCH 

A I.LAH1\ BAD 

Original Application 1'b· 140 of -

Open Opurt 

2003 

Allahabad this the 19th _day of February. ,2003 

Hon'ble Mr.Justice R.R.K. Trivedi. v.c. 
Hon'ble Maj Gen K.K. Srivastava. Member(A) 

Ajayanand Dwivedi. aged about 22 years. S/o 

Shri Krishnadutt Dwivedi. R/o Village & Post­

Harduwa. Tehsil-Karchana, District-Allahabad. 

By Advocate Sbri Rakesb Ver'!! 
AfPlicant 

Versus 

l. Union of India through the secretary, 

Ministry of Defence, New Del bi. 

2. The Chief Director(Raksha sampada) Central 

O>rmnand, Lw::know Cantt.. Lucknow. 

3 o Rakaaha sampada Adhikari, Allahabad Division 

Allahabad. 

Reseondents 

By Advocate Sbri G.R. Gupta 

0 R D E R ( Oral ) 

By Hon'ble Mr.Justice R·R·K• Trivedi. V.C. 

The applicant has approached this Tribunal 

by filing o.A. under Section 19 of the Administrative 

Tribunals Act. 1985 for a direction to the respondents 

not to interfere in the working of the applicant aa 

casual Chowkidar till a regularly selected person joins 

the post. 

The facts of the case are that the 

applicant Wis issued a call letter dated 07.tl .2002 

for appearing before Defence Eatate Officer for being 
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selected for appointment as casaal Chowkidar. The 

applicant was selected and by order dated 21.11.02 

he •s appointed fi:>r 89 days as casual Chowkidar. 

The term of aforesaid appointment & 4w~s comino 

to end on 20 .02 .2003. The grievance of the applicant 

is that respondent no.3 is indulging in practice of 

making ad hoc appointments atter every 3 nontbs and 

every time making fresh appointments though regular 

selection has not yet taken place. The legal position 

in this regard is well settled now that once an ad hoa 

arrangement is made, it cannot be sultstituted by another 

ad hoc arrangement. N:>rmally once ad hoc arrangement 

is made, it should be continued until regular selection 

is completed for app:>intment against the p:>st. We nay 

cite with advantage the Judglllent of Hon• ble Supreme Court 

in the case •state of Haryana vs.Pyara Singh & Others 

1992 s.c.c. (L&S)82S. Pe.ra-46 of the Jlldgment reads as 

under; 
• 

"Secondly. ad hoc or temporary elllployee should 

not be re placed by another ad hoc or temporary 

employee; he must be replaced only by a regularly 

selected caooidate. This is necessary to avoid 

the arbitrary action on the part of appointing 

authorities.• 

""'-. ' 
In the present case the view# expressed 

by the Hon• ble supreme court is squarely applicable. 
""' ~ 

The applicant is, thus, entitled for the relief to this 

extent. 

3. The o .A. is acoordingl y disposed of 

at the admission stage with the direction to the 
v-~ .. \~ ~C" \/:. ~1--

resp:>ndent no.3 A. to allow the applicant to continue 
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on the poet of casual Chowkidar witil a regularly 

selected oandida te beoomes available• In other words 

the ad hoc arrangement ma.de by appointing the applicant.. 
\../'-- ~°'i.(_~.v....... 

shall not be substituted by another ad boo~ •NO order 

as to costs. 

Member (A) Vice Qlairman 
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